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.1 CENTRAL ADM N 1ST RAT lyE TRIBUNAL 
E RNAKUL?M BENCH 

O.A.No.182 of 1994 

Thursday this the 24th day of March, 199 

CORAM 

Hon'ble Mr,Justjce Chettur SankraNair,Vice Chairman 

Hon'ble Mr.P,V,Venkatakrishnan, Administrative Member 

M.V.Latha, D/o K.Gopalmn Nair 
Marayeth House, 
P0 Ittippuram, 
Malappuram District. 	 ...Applicant 

(By Advocate N/s KP Dandapani & Jaju Babu) 

Vs. 

.1. The Administrative Officer, 
Recruitment Sect ion, 
Liquid Propulsion Systems Centre, 
Vallamala,Trivrandum. 

2. Liquid Propulsion 31stem Centre 
Valiamala,Trivandrum 
rep, by its Chairman. 	 ....Respondènts 

(By Advocate Mr.Mathew J Nedumpra, Addl.CGSC) 

ORDER 

ClTUR SANKARAN NAIR(J), VICE CHAIRMAN 

Applicant seeks a declaration that she is 

entitled to be appointed as Office Clerk 'A' in the 

grade of Rs.950-1500. Admittedly she found a place 

i at Si. 8 inthe Rank List. There were eight vacancies. 

Eight persons were appointed. Since the 8th was from 

t1 reserved category (applicant was No.si.3) she 

did not get it. 

2.. 	Two similar applications came up befçre us 

earlier md we disposed of the same (OAs 1437/93 

and 21/94) • Applicants therein were ranked below 

the last available vacncy. Applicant hold ~ the 8th 

place inthe rank list W1'ile there are eight vacancies. 
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She lost the eighth vacancy only because of reser-

vation. Applicant who had a legit ite expectat ion 

• 	 broad sense and whose expectation would have been ifl 

fulfilled by reason of her ranking (but' for a reserved 

candicte) should be cDnsidered favourably. Files 

were placed before us and the Standing Counsel 

submitted that the Departue nt was symp athetic but that 

nothing could be done. 

Though the applicant is willing to take the 

next c hance, next chance cannot taJ her in because, 

of her age limit. 

in the circxnances, we dfrect tI e case 

• 	 of applicant to be consired if an adhoc vacancy 

arises between now and before the next select list 

is finalised. 

Application is disposed of with the 

aforesaid direction. No costs. 

Dated 24th March, 1994. 

1< 

P. V. VENKAT AKRISHN AN 	CHT UR SANKARAN N AIR (J) 

ADMINISTRATIVE MEMBER 	VICE CHAIRMAN 

ks253. 



'4 	 CENTRAL AiINISTRATIV TRIbUNAL 
ERNAKUi.AM BENCH 

O.A. 1437/93 

Tuesday, the sixteenth day of November, 1993 

N, N • DHARMAJN MEMBER (nJDIc IL) 

MEt. P.V. VENKATAKRISHNN MEMBER(ALMINISTRATIVE) 

C.K. Girija 
C hettiyampurath HO use, 
Vannapuram P.O. 
Idukki District 	 Applicsnt 

By M. George Thomas 

VS. 

Union df India represented by 
the Secretary, ett. of Space 
New oelhi 

The AQministritjve Officer 
Liquid Propulsion systems Centre 
Vel imal a,Thiruvthapuram 	 Re sponcients 

By r. George C.P. Tharaican, SCGC 

OR.L)ER 

N. DHRMeUhN 

After her name found a place in the select list 

the applicant filed this application under section 19 of the 

Administrative Tribunals' Act for a declaration that$he is 

entitled to be appointed as Office Clerk-.k under the 

respondents in spite of the fact that the currency period 

of the list has already expired. 

2. 	 The applicant who apeared in the test and 

interview for the post of Office Clerk SA I  was selected and 

iricld in the panel. She UJtank No. 10 in the list. 

Persons uo the rang. of 7 has already been appointed. 

Originally, the period of validity of the list was one year; 

but it was extended for a furt1 r period of six months. 

he validity of the list expired in June, 1993. According to 

the applicant, there were vacancies and the app1 icant 

would have been appointed before the expiry of the period 

of the list. Applicant submitted Annexi.e--3 representation; 

it was not disposed of so far. 

0. 
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-' 3. 	,-.Respofldents have fiLed reply stating thit the 

applicant could not be appointed for wantof vacancies. 

The currency period of the select list expired on june,1993 

and since there Was no vacancy for appointing the applicant 

as office C]erk'A', the plit could not be appointed, 

hence, there is no merit in the original application, it 

is only to be rejected. 

4. 	kegarding.the contention of the appltcant that 

in a similar case Q.A. 1880/92, the applicant therein was, 

appointed even after the epiry of the period of the, list, 

respondents have Stated that ShrI vinod *  the applicant in 

that case who r 	d'thefirst rank in the select list 

was appointed after the expiry of the list because of the 

administrative delay and latches • They have ..f urther 

stated that since'tbeplicant4got only tenth rank in the 

select list and no vacancy existed, she could not be 

appointed, Her case cannot be compared with the case èf 

Shri Vinod. 

• 	' 	5 • 	 We have heard learned cøunsel for both sides 

and perused the records. The only question that Wis raised 
LA 

by the learned counsel for applicant is discrimination based - 

on article 14 of the Constitution. According to1iplicant 

in comparable case of shri Vinod,&as been appointed 

after the expiry of the currency of the select list. The 

counsel Sought same benefit to be granted to the applicant. 

6. 	 After hearing learned counsel for both parties 

we are of the view that siri yinod's case is not comparable 

to the case of the applicant. Shri Vinod got first rank 

'and the delay in his appointment was due to administrative 

delay and latches'. The applicant 	go 	tenth rank 

in the list and only Seven vacancies arose daring the 

period Of ulidity of the select list. Hence, the -applicant 

'c.wald not be appointed. 	AJ A 	 I 
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7 • 	 In the light of the ibove, we see no merit in tie 

applicition,it is only to be rejected. Accordingly, we 

dismiss the originhl &p-1icition. 

8. 	 There shill be no order as to costs. 

(i. V. VATAK1NN) 
MEMBER (ADMINISTRATIVE) 

kmn 

(N. DHPRMhN) 
IEMBER (JuDICIlL) 

t 
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CENTRAL ADMINISrRATIVE TRIBUNAL 
ERNAV L14 B ENCH 

O.A.No. 21 of 1994 

Thursday this the 20th day of Jfluery,1994. 

COR.N1 

THE lbn'ble Mr.Justice thettur Lankaran Nair,Vice Chairman. 

THE Hon' bi e Mv. P. V. Venkatakri shna, Anin I strat ive Member 

P.Binu, Indira mandirn 
Kanj iramkuzhi, Njarakkal, 
Penned PD, Kollam 	.... Applicant 

(By Advocate 1. Poly Mathai) 

Vs. 

1. The Administrative Officer. 
Recruitment Section, 
Liquid Propeltion System Centre, 
Valiyeniala, Thizuvananthepuram. 

Director, Liquid Propultion 
System Centre, Valiyanala, 
Thiruv ananth aj:*a ram. 

Union of India, zepresented by 
Secretary to the Gwenment. 
Department of Space,New Delhi. .....Respcndents 

(By Advocate Mr.C.Kochunni Nair, Sr.CGSC) 

ORDER 

CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN. 

With a vague feeling that his merit has 

been overlooked in favour of less meritorious persons, 

applicant moved this Trft*inal for a direction to 

'appoint him to the post of Office Clerk 'A' forthwith.' 

In spite of the vague assertion we called for the 

file to satisfy ourselves whether the selection 

process was prcper. The files produced show that 

applicant is ranked No.11 in the Select List and that 

. . . 9 2 
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appointments have been granted to the first 7 in 

the Select List. We see no reason to grant any of 

the reliefs and we do not consider the application as 

anything more than lafishing expedition.' 

2. 	Application is dismissed. No costs. 

Dated 20th January, 1994. 
- 	

A 

P.V.VENKAT?U(RISHNAN 	CHETTVR$ANKARAN NAIR(J) 
ADMDUSrRXIIVE M4BER 	VICE CHAIRtN 

ks2Oi. 


